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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
WESTERN ZONE BENCH, PUNE
Original Application No. 104/2022 (WZ)

Gulmohor Parkview Co-op Hsg. Society --- Applicant
Vs.
M/s Patil Box Manufacturing Industry & Ors. --- Respondents

Reply — Affidavit on behalf of Maharashtra Pollution Control

Board i.e. Respondent No. 4

I, Nitin Shinde, Age — 57 Years, Occupation — Service, the

ub-Regional Officer of the Maharashtra Pollution Control Board at
ne — 1 having my office address at 2™ floor, Jog Center,
/ Wakdewadi, Pune — 411003 do hereby state on solemn affirmation

as under —

1) 1 say and submit that the Applicant has filed this application
against Respondent No. 1 and 2 for causing noise pollution and
Air Pollution.

2) I say and submit that the MPC Board Officials carried out the
visit at the Respondent No. 1 & .2 located near applicant society

and surrounding area on 13/1/2023; 20/1/2023 & 31/1/2023.
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3) I say and submit that the detailed report along with the actions
taken by the Respondent MPC Board is attached and annexed

herewith as an Annexure — A.
Solemnly affirmed on this1. 0 . AU%%{,) '(2):} August, 2023 at Pune.

I know the affiant. For and on behalf of Maharashtra
Pollution Control Board i.e.
Respondent No. 4

bl

= lo ZS
R ADVOCATE (Nitin Shinde)
Y \’“ Sub-Regional Officer,
'éfz‘s Z } MPCB Pune - |
5% / gj/
% :;b._},/
T
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Annexure - A

VISIT REPORT IN THE MATTER OF
ORIGINAL APPLICATION NO. 104/2022 (W2)

Gulmohar Parkview Co.Op. Housing Society (Applicant)
Versus
M/s Patil Box Manufacturing industry & Ors. (Respondent)

1.0 BACKGROUND:

The Original Application No. 104/2022 (WZ), Guimohar Parkview Co. Op
Housing Society (applicant) V/s M/s Patil Box Mfg. Industry & Ors. (Respondent (S). in
the said rhatter Hon’ble NGT passed Order on 30.11.2022 and directed to submit reply
affiqayft:.k')efore 24.01.2023 to the Respondent (S) (MPCB Resp no. 4). Copy of the
O[détjs,énnexed as Annexure -l.

P 5
) N;//:/’This application is regarding Noise and Air pollution from M/s Patil Box
~===—=—fffanufacturing Industry & M/s Kalpataru Packing Wooden Box Pallet (Sawmill).

In compliance with the aforesaid order officials from Maharashtra Pollution
Control Board visited the Sawmills located near Gulmohar Parkview Co. Op. Housing
Society and surrounding area on 13.01.2023, 20.01.2023 & 31.01.2023.

During the visit it is observed that near Gulmohar Parkview Co. Op. Housing
Society there are two sawmills are located namely M/s Patil Box Manufacturing Industry
and M/s Aniket Packing Industry. Also, Applicant made complaint about M/s Kalpataru
Packing Wooden Box Pallet.

Details of the locati dustry and residential society are as below:
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3.0 DETAILS OF THE ABOVE INDUSTRIES ARE AS BELOW:

1. Name of Industry — M/s Patil Box Manufacturing Company

>
>
>

vV V V

Location — S. No 26, Kharadi, Tal. Haveli, Dist. Pune.

Production — Wooden & Pallet Boxes

Type of industry — Green (as per CPCB categorization dtd. 07.03.2016
Categorization no. Old 63 & New 42)

Gulmohar Parkview Co. Op housing Society Ltd. and Everglade Apartment are
adjacent to industry, located on North and West side of Patil Box
Manufacturing Company respectively.

Commissioning date — Existing since 1978.

Working hours — 7:00 am to 7:30 pm.

Mfg. process involved - cutting of wood, finishing, drying of wood (oven drying,
if required) and box making.

Plant & machineries — Vertical sawmill — 02 nos., Circular wood cutting
machines — 04 nos., Oven — Electric/Diesel fired oven for drying wood and
Pneumatic Nailer machine.

Air Pollution control system: - Not provided any acoustic enclosure to sawmill,
wood cutting machine, blower of the oven and Pneumatic Nailer machine or
not carried out above activities in closed area to reduce Noise level.

Status of Consent — Not obtained. Industry had applied for Consent to Operate
on 26.05.2022, which was refused by the Board on 29.11.2022.

Board has carried out noise monitoring and reports are as below:-

Noise monitoring reports

Sr. No. |Location Date Time (hrs) [Noise LimitsNoise mete

in dB(A) Leqjreading in
daytime forldB(A) Leq
Residential during

area inspection

1 Inside Gulmohar | 31.01.2023 | From 7.43 55 63.1
Parkview Co. Op amto 19.37
Housing Society pm hrs

2 Inside Everglade | 31.01.2023 | From 7.45 55 59.8
Apartment amto 19.43

pm hrs

- From the Noise monitoring reports dated
levels, exceeding the permissible noise /
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Noise Pollution (Regulation and Control) Rules, 2000 (rule 3(1) and 4(1) Ambient Air
Quality Standards in respect of Noise residential area daytime (6.00 a.m. to 10.00
p.m.) limit- 55 dB(A) Leq.

- Ambient Air Quality monitoring is carried out on 20.01.2023 at M/s Patil Box
Manufacturing Company. PM10 level is 359.6 pug/m3, which is exceeding the National
Ambient Air Quality standards - 100 pg/m3 for 24 hrs, which is due to sawmill
activities, due to vehicle movement on non-metallic road/ non-PCC roads near the
Saw mill area and loading and unloading of material.

- Earlier Board has received complaint from Gulmohar Parkview Co. Op housing
Society Ltd. Regarding Noise pollution from the sawmill on 23.12.2021. Accordingly,
the Board Official visited the site in question and for the non-compliances reported,
Board has issued Proposed Direction on 19.08.2022 to M/s Patil Box Manufacturing
Company, S. No 26, Kharadi, Tal. Haveli, Dist. Pune. And after conducting personal
hearing issued Interim Direction on 21 .09.2022. Copies of the Proposed Direction and
Interim Direction are attached herewith collectively and annexed as Annexure -Il.

- In the meantime industry had applied for Consent to Operate on 26.05.2022, which
was refuse by the Board on 29.11.2022 for non-submitting mandatory documents and
such as:-

a. Not submitted justification towards operating industry without consent from

Board.

b. Not submitted current financial year capital investment certificate, cost of the
M land and building not given.

c. Not submitted details of product quantity with unit of measures in the

application.

d. Not submitted details of oven along with its APC provision, use of fuel with its
quantity.

e. Not submitted compliance of Proposed Directions issued by Board on
19.08.2022.

- Considering above non-compliances Board has issued Closure Direction on
16.02.2023.

- Copies of the Refusal of Consent and Closure Direction
collectively and annexed as Annexure -lil.

are—attach ed herewith
Z 115
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- Visited industry on 26.04.2023 to check the compliance of Closure Direction issued
by Board dtd. 16.02.2023. During the visit it is observed that industry not found in
operation, all manufacturing activity found stopped. Electricity is disconnected on
26.02.2023. Pointwise compliance report of Closure Direction are follows:

1.

o o

Till date not applied for Consent.

Not yet provided Air pollution Control system to Oven. As informed by industry
representative during visit, they are going to dismantle oven.

Industry has provided closed sheds of tin sheet around all plants & machinery,
to reduce noise level.

Not yet submitted Bank Guarantee of Rs. 1.0 lacs as per Interim Direction dtd.
21.09.2022.

PCC/ metallic road work not yet started.

For plantation in own premises, plants/small trees are purchased.

Industry has not submitted reply to the Closure Direction.

2. Name of Industry — M/s Aniket Packing Industry

A7

YV VVVY

Location — S. No 26/2, Kalubai Nagar, Kharadi, Tal. Haveli, Dist. Pune.

Type of industry — Green (as per CPCB categorization dtd. 07.03.2016
Categorisation no. Old 63 & New 42)

Production — Wooden planks

Gulmohar Parkview Co. Op housing Society Ltd. and Everglade Apartment are
adjacent to industry, located on North and West side of Aniket Packing Industry
respectively.

Working hours — 8:30 am to 6:00pm.

Commission date — Operating from 30 years.

Mfg. process involved - Cutting of wood and finishing.

Plant & machinery — Vertical sawmill — 02 nos.

Air Pollution control system: - Not provided any acoustic enclosure to sawmill,
wood cutting machine and Pneumatic Nailer machine or not carried out above
activities in closed area to reduce Noise level.

Consent status — Obtained on 31.01.2018, which is valid upto 01.01.2020, after
that applied for renewal on 24.12.2019, which is refused by Board on 23.03.2020.
Again, applied for renewal of Consent on 29.01.2023, which was also refused by
Board on 02.06.2023. Industry has again applied for renewal of consent on
07.06.2023.
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- Ambient Air Quality monitoring is carried out on 20.01 2023 at M/s Aniket Packing
Industry. RSPM level is 400 pg/m?, which is exceeding the National Ambient Air Quality
standards - 100 pg/m3 for 24 hrs, which is due to sawmill activities, due to vehicle
movement on non-metallic road/ non-PCC roads near the Sawmill area and loading
and unloading of material.

- Considering the above non-compliances, the Board has issued Proposed Direction to
the industry on 19.01.2023. Copy of the Proposed Direction is attached herewith and
annexed as Annexure -IV.

- Visited industry on 26.05.2023 to check the compliance of Proposed Direction issued
by Board dtd. 19.01.2023. During the visit it is observed that industry is in operation.
Pointwise compliance report of Proposed Direction are as follows:

1. Consent to Operate obtained on 31.01.2018, which is valid upto 01.01.2020, after
that applied for renewal on 24.12.2019, which is refused by Board on 23.03.2020.
Now applied for renewal of consent on 29.01.2023 vide no MPCB-CONSENT-
0000160722, which is in process.

2. For reductions of Noise level industry has provided tin sheets with internal wooden
coating at all openings to control the noise level. All processing activities are now
carried out inside the shed. At the entrance point of industry shed provided
Tarpaulin sheets to control noise.

3. To control the dust emissions during transportation industry has provided metallic

" road inside industry premises.

4. Proposed Direction reply not submitted by the industry properly, only send mail on
24.01.2023 and mentioned that applied for consent, not submitted pointwise reply
of proposed Direction.

- The Board has conducted personal hearing and issued Interim Direction on 19.05.2023
to the industry and instructed to voluntary stop activity with immediate effect till to
obtain valid consent to operate from the Board. The industry has not submitted any
proof showing that the unit has been closed as per Interim Direction. Copy of the
Interim Direction is attached herewith and annexed as Annexure -V.

3. Name of Industry - M/s Kalpataru Packing Wooden Box Pallet
> Location — S. No 28/3, Kharadi, Tal. Haveli, Dist. Pune.
» Type of industry — Green (as per CPCB categorization dtd. 07.03.2016
Categorization no. Old 63 & New 42)

» Kalpataru Packing Wooden Box Pallet is appro. 500.5 mt /{a@ﬁtﬁg\a{nce) away
from Gulmohar Parkview Co. Op housing Society Ltd *,,,_..9 A

€,
Z,

» Commission date — From 1991 g VO
. JSod o,
» Working hours — 7:00am to 7:30pm. /Qv/ T AN
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Production — Wooden & Pallet Boxes
Mfg. process involved - Cutting of wood, finishing and box making.
Plant & machineries — Vertical band sawmill — 02 nos., Horizontal band sawmill —

01 nos., Circular wood cutting machines — 05 nos., Pneumatic Nailer.

» Air Pollution control system: - Not provided any acoustic enclosure to sawmill,
wood cutting machine and Pneumatic Nailer machine or not carried out above
activities in closed area to reduce Noise level.

» DG set provided 62 KVA with acoustic enclosure.
» Consent status— Not obtained.
» Board has carried out noise monitoring and reports are as below: -
Table 2: Noise monitoring reports
Sr. No. location Date Duration |Noise Limits|Noise meter
(minutes) lin dB(A) Leqreading in
daytime fordB(A) Leq
Industrial during
area inspection
Within Project
(Kalpataru Packing) 13.01.2023 5 75 68.2
Site near entry point
2 6.0 mtrs away from
- |Kalpataru Packing 13.01.2023 5 75 66.2
e 3 |10.0 mtrs away from
e Kalpataru Packing 13.01.2023 5 75 62.5

From the Noise monitoring reports dated 13.01.2023, it is observed that during the

operation sawmill, noise lev

el not exceeding the permissible limits at all locations, as

the unit is located in industrial area and as per The Noise Pollution (Regulation and
Control) Rules, 2000 (rule 3(1) and 4(1) Ambient Air Quality Standards in respect of
Noise Industrial area daytime (6.00 a.m. to 10.00 p.m.) limit- 75 dB(A) Leq.

Ambient Air Quality monitoring is carried out at M/s Kalpataru Packing Wooden Box
Pallet on 20.01.2023. RSPM level is 353.6 pg/m3, which is exceeding the National
Ambient Air Quality standards - 100 pg/m3 for 24 hrs, which is due to sawmill

activities, due to vehicle movement near the Sawmill

unloading of material.

s
/i

* V l O 'ﬁ:,))\:‘::‘
:\ o)\
VN 55 N0
)}0 Sy e
[~ Sy ”C\N\
{ f," o T A a\VY
:qu SSRGS B Sy -
o opadEn | &
Wew! iz %2g o JWI
WGEZTER IS 5}
\\:'l,\*g“!f/ (Q'//
N N
\‘

U
.

L)
:\\,
\

.. loading and

\

10




56

- Considering the above non-compliances Board has issued Proposed Direction to the
industry on 19.01.2023. Copy of the Proposed Direction is attached herewith and
annexed as Annexure -VI.

- Visited industry on 26.05.2023 to check the compliance of Proposed Direction issued
by Board dtd. 19.01.2023. During the visit it is observed that industry is in operation.
Pointwise compliance report of Proposed Direction are as follows:

1. Applied for Consent to Establish on 16.03.2023, accordingly Show Cause Notice for
refusal is issued on 15.06.2023, as industry has not submitted reply of Show Cause
Notice for refusal Board has issued Refusal of Consent on 22.06.2023.

2. Not yet provided any provision to control Noise level.

3. Industry has not submitted reply of Proposed Direction.

- The Board has conducted personal hearing and issued Interim Direction on 19.05.2023
to the industry and instructed to voluntary stop activity with immediate effect till to
" obtain valid consent to operate from the Board. As industry has not complied with
‘conditions of the Interim Direction the MPC Board has issued Closure Direction to
industry on 31.07.2023. Copies of the Interim Direction and Closure Direction are
attached herewith collectively and annexed as Annexure -VII.

» This is submitted that on 2/8/2023, MPC Board, Regional Office, Pune and Sub-
Regional Office, Pune — 1 have received documents from the Kalpataru Packing
and Mahalaxmi Enterprises stating that the Applicant has given wrong name of the
unit located at Survey No. 28; the name of the unit located at Survey No. 28/3 is
Mahalaxmi Enterprises which is engaged in manufacturing activity and the unit
named Kalpataru Packing is a firm and not engaged in any manufacturing activity.
Therefore, from the documents submitted it is clear that the name of the unit
located at Survey No. 28/3 is Mahalaxmi Enterprises.

> It is humbly requested that name of the Mahalaxmi Enterprises, Sr. No. 28/3,
Kharadi, Tal. Haveli, Dist. Pune be read instead of Kalpataru Packing Wooden
Box Pallet.

i
foie %\
.

Photographs taken during visit dtd. 13.01.2023 are attac eﬂefé?iih 'aﬁé a‘gmax (
as Annexure - IX. - A
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Present status of Industries.

 M/s Patil Box Manufacturing Company - The Board has issued Closure Direction on

16.02.2023 and accordingly all manufacturing activity found stopped and Electricity
is disconnected on 26.02.2023.

M/s Aniket Packing Industry - The Board has issued Interim Direction on 19.05.2023
accordingly industry has applied for renewal of consent on 07.06.2023, which is in
process. The industry has not submitted any proof showing that the unit has been
closed as per Interim Direction.

(M/s Kalpataru Packing Wooden Box Pallet) Mahalaxmi Enterprises - The Board has
issued Closure Direction on 31.07.2023.

CONCLUSION AND RECOMMENDATIONS:

M/s Patil Box Manufacturing Industry and M/s Aniket Packing Industry are in
operation more than 30 years. In the surrounding of the above both industries
residential societies namely Guimohar Parkview Co. Op housing Society Ltd. and
Everglade Apartment are located.

Another industry M/s Kalpataru Packing Wooden Box Pallet is appro. 500.5 mtrs
(aerial distance) away from both societies.

Ambient Air quality monitoring report and Noise monitoring report observed
exceeding the prescribed limits. During visit it's observed that sources of Noise are
sawmill, wood cutting machines, blower of the oven and Pneumatic Nailer
machines. All industries have not provided any acoustic enclosure or not carried out
above activities in closed area to reduce Noise.

As per The Noise Pollution (Regulation and Control) Rules 2000, “A person may, if
noise level exceeds the ambient noise standards by 10 dB(A) or more given in the
corresponding columns against any area/zone make a complaint to the authority”.

RSPM level of at all three industries are exceeding the National Ambient Air Quality
standards 100 pg/m3 for 24 hrs, due to sawmill activities, due to vehicle movement
on non-metallic road/ non-PCC roads near the Sawmill area and loading and
unloading of material.

All above mentioned industries should provide Noise ins j‘on
the shed for effective reduction of noise generated from

12
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All above mentioned industries should regularly carry out maintenance work of all
plants & machineries.

All above mentioned industries should regularly carry out noise monitoring through
MoEF/NABL approved laboratory and ensure that noise level should be within
prescribed standards as per Rules 3(1) and 4(1) of the Noise Pollution (Regulation
and Control) Rules, 2000, and amendment therein.

M/s Aniket Packing Industry should voluntary stop activity with immediate effect till
to obtain valid consent to operate from the Board, also comply with Interim
Directions issued by the Board.

M/s Patil Box Manufacturing Industry and M/s Kalpataru Packing Wooden Box Pallet
industries should comply with all above conditions, also comply with Closure
Direction issued by the Board.

NM’%)EL T

(Nitin Shinde)
Sub Regional Officer, Pune - 1
M. P. C. Board

Place: Pune

13




- 1. This application has been filed with a prayer for direction to be

- Gulmohar Parkview Society, Kharadi, Pune) to permanently close down

@,9@)\4 weggh (¢ Hnnexos 1

Date of hearing: 30.1 1.2022

CORAM: HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER
HON’BLE DR. VIJAY KULKARNI, EXPERT MEMBER

Applicant : Ms. Nikita A. along-with Mr. Trunal T. Advocates.

ORDER

issued to Respondent No. 1(M/s. Patil Box. Manufacturing Industry,
Survey No. 26, Kharadi, Taluka-Haveli, District- Pune) and Responden
No. 2(Kalpataru Packing Wooden Box Pallet, Survey No. 28/2, Ne

their Saw-Mills.

2. It is submitted that th.ough the Project Proponents are
continuously indulging in wood cutting through-out the day, which has
resulted in huge noise pollution, one test report regarding sample taken
on 18.01.2022 at 10:30 A.M. has been annexed at page no. 32 of the
paper book, showing the noise pollution very high. Our attention is also
drawn to the visit report of MPCB’s Officers who also found the noise
pollution very high in the said locality, pursuant to that, notice had been

issued by the Maharashtra Pollution Control Board (MPCB) dated

Page1of2
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Item No. 1 (Pune Bench) - -4
BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE
(By Video Conferencing)
Original Application No. 104 /2022(WZ)
_Gulmohar Parkview Co-Op Housing Society
..... Applicant
Versus
M/s Patil Box Manufacturing Industry & Ors.
....Respondent(s)
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19.08.2022 which is annexed at page nos. 34-35 of the paper book,
directing to submit reply as to why the industry be not directed to be
closed down. The learned Counsel has argued that no action has been

taken there-after by the MPCB in this matter.

3. In view of above, substantial question related to environment is

made out in the present application, hence we admit this application.
4, Issue notices to the Respondents, returnable within four weeks.

5. Applicant is directed to provide copy of the application and relevant

documents to the Respondents within a week.

6. Respondents are directed to submit their reply affidavit before

24.01.2023.

7. Applicant is also directed to take necessary steps for service upon

the Respondents by both ways and also through available e-mail.

Put up this matter on 24.01.2023.

Dinesh Kumar Singh, JM

Dr. Vijay Kulkami, EM

November 30, 2022 .
Original Application No. 104/2022(WZ)
P.Kr

Page20f2
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MAHARASHTRA POLLUTION CONTROL BOARD
REGIONAL OFFICE - PUNE

Phone No. 020-25811694 J— Jog Centre, 3 Floor,
Fax No. 020-25811 701 ATAHARASTIYRA Wakdewadi,
e-mail:  ropune@mpcb.gov.in m Old-Pune Mumbai Road,
visit us : www.mpchb.eov.in N g Pune- 411003
) "Your Service is our Duty"
MPCB/ROP/ PD/ 2 208/9~£15-0l12 ] Date: [9/08]22.

To,

M/s. Patil Box Manufacturing,
s. No. 26, Kharadi, Tal. Haveli,
Dist. Pune - 411016.

Sub: Proposed Directions under section 33 A of Water (Prevention & Control of
Pollution) Act, 1974, 31 A of Air (Prevention & Control of Pollution) Act, 1981
& Hazardous and Other Wastes (M & TM) Rules, 2016.

Ref: 1) Complaint received from Gulmohar Park View Co. Op. Soc. vide letter
Dtd. 21/12/2021.
— 2) Legal Notice Received from Adv. Sarode & Associate on behalf of
Gulmohar Park View Co. Op. Soc. vide letter Dtd. 21/02/2022
3) Visit of Board official Dtd. 17/03/2022 '

4) Sub Regional Officer, Pune-l Submitted legal action proposal
vide no. MPCB-LEGAL_ACTIONS-210322016, Dtd. 22/03/2022

.~ WHEREAS, your industry is located in the “Pollution Prevention Area” under the

~ Water (Prevention & Control of Pollution) Act 1974, under the Air (Prevention & Control of
_Pollution) Act 1981 and Hazardous and Other Wastes (Management and Transboundry
Movement) Rules, 2016 followed by further amendments made therein from time to time.

_ AND WHEREAS, it is obligatory on your part to obtain consent to establish and
S /operate of the Board under section 25 and 26 of the Water (Prevention & Control of
/ Pollution) Act, 1974 under section 21 of the Air (Prevention & Control of Pollution) Act, :
e ~1981 and Other Wastes (Management and Transboundry Movement) Rules, 2016-—-\
' followed by further amendments made therein from time to time .

AND WHEREAS, it is obligatory on your part to provide pollution contr
and to operate and maintain the same continuously and effectively so as to
standards prescribed in the consent and environmental norms.

AND WHEREAS, complaint and legal notice received vide ref (1) & (2) &
regarding noise and air Pollution Nuisance to nearby residential namely Gul
View Co. Op. Soc., Accolade Road, Kharadi Bypass Pune.

AND WHEREAS, Board Official has visited on 17/03/2022 to your un 1y
accordingly Sub Regional Officer Pune-I submitted legal action proposal vide reference — -
(4) above with the following non-compliances and observations were made as below,

1. You are operating your unit without obtaining consent from the Board.

2. You have not provided any air pollution control system to diesel fired oven.

3. You have not provided noise pollution control measures, resulting the same
noise level is exceedance the permissible limit.

&R he
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2.,

AND WHEREAS, from the record of this office and observations made during the
visit, | came to the conclusion that, you are not complied with the provision of Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)
Act, 1981 read with Noise Rule,2000 and ammended thereof thereby causing grave injury
to the environment.

NOW THEREFORE, in exercise of the powers conferred upon me under section
33 A of Water (Prevention & Control of Pollution) Act, 1974 and Section 31 A of Air
(Prevention & Control of Pollution) Act, 1981, I, undersigned Regional Officer of the Board,
at Pune hereby issue directions as under-

1. Why your industry shall not be directed to close down your manufacturing activity
forthwith?

2. Why the competent authorities shall not be directed to disconnect Water /
electricity supply of your industry?

You are directed to submit your reply within 07 days alongwith corrective action plan
towards the compliance of above non-compliances along with all necessary documents
and also directed to remain present for personal hearing on lﬁ_w)\ugust 2022 at_3-00
: _m_ in the office of Regional Officer, M. P. C. Board, Jog centre, 3 floor,
wakadewadi, Pune-03 along with action plan towards the compliance of above related
'pomts falhng which further necessary action as deemed fit in your case as per the
: promsmns of arious environmental enactments will be initiated against you, which may

For and on behalf of
Maharashtra Pollytion Contr

Copy Submitted for infoymation to
1. Joint Director C), M.P.C. Board, Mumbai.
.P.C. Board, Mumbai.

follow up and report the compliance from time to time and also present fug
hearing with present status.

17




MAHARASHTRA POLLUQ‘%)N CONTROL BOARD
REGIONAL OFFICE - PUNE

Phone No. 020-25811694 J— Jog Centre, 3% Floor,
Fax No.  020-25811701 ' FATARASIIRA Wakdewadi,
e-mail:  ropune@mpcb.gov.in bt Old-Pune Mumbai Road,

visit us : www.mpcb.gov.in “" Pune- 411003
"Your Servuce is our Duty"

To,

M/s. Patil Box Manufacturing,
S. No. 26, Kharadi, Tal. Haveli,
Dist. Pune

Sub: Interim Directions under section 33 A of Waier (Prevention & Control of
Pollution) Act, 1974, 31 A of Air (Prevention & Control of Pollution) Act, 1981
and Hazardous and Other Wastes (M & TM) Rules, 2016.

Ref: 1) Legal Action Proposal Submitted by Sub Regional Officer Pune-I vide MPCB-
LEGAL-ACTIONS-210322016.
2) Proposed directions issued vide no. MPCB/PD/220819-FTS-0112,
Dtd.19/8/2022
3) Personal hearing extended on 21/09/2022

ROP/ MPCB/D/ ") LD 2 *0005 pate: 2\ |0q|2.02 20

With reference to proposed directions refered at (2) above and subsequent personal
hearing extended on 21/09/2022
Considering your reply and technical submissions during the hearing and Sub Regional
Officer Pune-| report, you are hereby directed to comply with the following Interim Directions,
1) You shall not carried out your activities till to obtaining consent to operate from

+ ;" the Board.
o 2) You shall provide adequate Air Pollution Control System to the diesel fired oven
.+ within 1 month.
o 3) You shall provide adequate enclosures to the noise generating sources so as

e to achieve noise standards within 01 month.
4) You shall submit the proposal for above sr. no. (2) & (3) compliance within 15
days.

5) You shall submit Bank Gurantee of Rs. 1,00,000/- towards above compliance
within time in favor of Regional Officer, MPCB, Pune. The Bank guarantee shall
submit within 15 days.

You shall submit all above necessary documents and action taken report on above
directions within 07 days. In case you fail to comply with the above directions the Board will
have no option than to issue appropriate directions as deem fit under the provisions of Water
(P. & C. P.) Act, 1974 and under the provi wns ~of-Air{R, & C. P.) Act, 1981 & Hazardous &

Other Waste (M & TM) Rules, 2016, whi ayﬁg!gj%e y ted.
N T<J & r and on behalf of
< erwb;\\ o yrd
mitted to:-

. Law Officer, MPCB, Mumba|

opy to :- The Sub-Regional Officer, M.P.C. Board, Pune-l : You shall submit the
compliance as per interim directions as above within 15 days.

18




V159 ST 20N
g-g/ AND WHEREAS, this office has issued show cause notice vide at fg,péﬁéé;(Z)?, (Q\
[ submission of clariifcation about the operation of your industry wi o‘glﬁ;in’fmg‘,g&qu Z 'n‘
consent since year 2018, Also asked fr the submission of CA certifica rigdfr‘\gé‘@sﬁm@il L.
year including land building cost and if land building is on rent basis bo ' QV

| Hazardo(s & Other Wastes (Management & Transboundry Movement) Rul

@‘f&»eu\}fc--m
MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 020 - 25811627 — - Jog Center, 3rd floor,

Fax: 020 -25811029 e Mumbai Pune Road,
Website: http://mpcb.gov.in W Wakdewadi, Pune - 411003,
Email: ropune@mpch.gov.in “”

No. BO/MPCB/RO/Refusal/UAN | Date: 29/11/2022
No.0000137550/C0/2211002435

M/s.Patil Box Manufacturing company

S$.No.26/2,Kharadi

rada s

S Semenikioent

i - e
Haveli,Pune-Pune Your Service is Our Duty

Sub: Refusal of Consent to Operate under Section 27 of the Water
(Prevention & Control of Pollution) Act, 1974 and Section 21 (4) of
the Air (Prevention & Control of Poliution) Act, 1981.

Ref: 1. Your application for grant of Consent to Operate (UAN No. MPCB-
CONSENT-0000137550)

2. Show Cause Notice under Clause B of Sub section (4) of Section 25 of
the Water (Prevention and Control of Pollution) Act, 1974 for Refusal of
Consent, vide letter No. 221101-FTS-0200 dated 01.11.2022.

_ 3. Proposed Direction issued dated 19.08.2022.
~ 4. Interim Directions issued dated 21.09.2022.

’ ,,,s-;:WHEREAS, this office is in receipt® ; tation for grant of Consent to Operate
= .Under, section 26 of the Water (Prevention'of:Control of Pollution) Act, 1974 & under section
~..21.9f the Air (Prevention & Control of Pollution) Act, 1981 and Authorjz&ﬂnﬁy%r

@\6\1 N

for the submission of undertaking towards the cost of land & building,
its unit of measure, the compliance report on proposed directions issu
and the compliance report on interim directions issued dated 21.09.2022.

rﬁai el 2¢~/
N' 4

/e R
N, L .
\\:’Q‘\«L-...,.."~;‘V
e e ¢

AND WHEREAS, you have failed to submit desired information despite of the sufficient
and reasonable opportunity given for the submission of the same. In the absence of the
desired information, the Board is unable to take decision about grant of consent.

In view of above, considering the above non compliances, your application for grant of
Consent to Operate is hereby refused under Section 27 of the Water (Prevention & Control of
Pollution) Act, 1974 and Section 21 (4) of the Air (Prevention & Control of Pollution) Act,
1981 for the above non-compliances. you are hereby directed not to take any effective steps
towards operation of the unit without permission of the Board, else Board will initiate legal
action as per the provisions of Environmental enactments.

If you are aggrieved by this order, you may prefer an appeal as per provision in the Water

M/s.Patil Box Manufacturing company/CO/UAN No.MPCB-CONSENT-0000137550 (29-11-2022 01:53:15 pm)

/QMS.PO6_F02/00 Page 10of 2

19




65

(P&CP) Act 1974 & the Air (P&CP) Act 1981 within 30 days’ time from the date of receipt of
this letter. Please note that establish/operate of the unit without valid consent of the Board
is an offence and attracts further stringent legal action as deem fit under the provision of
various Environmental enactments which may please be noted.

Saf9L662| signed by: Shankar L. Waglimare
ac%adecc ‘

alecQeag| Regional Officer

77a6c690f Forand on behalf of
0aBfb664| MahardfBics 50

9f38b2cé

Copy to:

1. Sub Regional Officer, MPCB-Pune I- - You are directed to ensure the receipt of this
notice and submit present status report with legal proposal for further action.

M/s.Patil Box Manufacturing company/CO/UAN No.MPCB-CONSENT-0000137550 (29-11-2022 01:53:15 pm)

/QMS.PO6_F02/00 Page 2 of 2
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MAHARASHTRA POLLUTION CONTROL BOARD
REGIONAL OFFICE - PUNE

Phone No. 020-25811694 p— Jog Centre, 3% Floor,
Fax No. 020-25811701 ITTTISTITS Wakdewadi,

e-mail;  ropune@mpchb.gov.in Old-Pune Mumbai Road,
visit us ; wivw.mpcb.gov.in -~ Pune- 411003

"Your Scrvice is our Duty”

mece/ror/co/” LA 6 NNEH0 O pate: 16\062 \’?.0'2_75

To,

M/s. Patil Box Manufacturing,
S. No. 26, Kharadi,

Tal. Haveli, Dist. Pune - 411016

Sub: Closure Directions u/s 33A of the Water (Prevention & Control of Pollution)
Act, 1974 and u/s 31 A of the Air (Prevention & Control of Pollution) Act,
1981 and Hazardous and Other Wastes (Management & Transboundary
Movement) Rules, 2016 and amendments thereafter.

Ref: 1) Proposed Directions issued by the Board vide no. MPCB/ROP/

PD/220819-FTS-0112, Dtd. 19/8/2022.

2) Interim Directions issued by the Board vide n0.2209210003, Dtd.

- 21/9/2022

3) Final Refusal of Consent to Operate issued by the Board BO/MPCB/RO/

" Refusall UAN No.0000137550/C0/2211002435, Dtd. 298/11/2022

4) Proposal submitted by Sub Regional Officer, Pune-l vide action proposal
no. legal-actions-210322016, Dtd. 18/01/2023 and approval received on
24/01/2023.

5) Ambient Noise Monitoring carried out on 31/01/2023.

.. WHEREAS, you are operating your industry in ‘Pollution Prevention Area’ under Water

.(Prevéntion & Control of Pollution) Act, 1974 & Air (Prevention & Control of) Act, 1981 &

Hazardous & Other Wastes (Management & TM) Rules, 2016.

- AND WHEREAS, it was obligatory on your part to obtain Consent to Operate from the
Board under the Provision of Water (P &CP) Act, 1974 ,; Air (P &CP) Act, 1981 and Hazardous
& Other Wastes (M & TM) Rules 2016 and to comply the same.

AND WHEREAS, it is obligatory on your part to provide poliution control systems asy it
warranted and to operate and maintain the same continuously and effectively so as to achieve
the standards prescribed in the consent.

AND WHEREAS, application filed before Hon'ble National Green Tribunal (WZ) vide
original application No 104/2022 filed by Gulmohar Parkview Co. Op. Housing Society V/s Patil
Box Manufacturing & Ors .

AND WHEREAS, the Sub Regional Officer, Pune-1 submitted legal action p
reference (4) with following non-compliances,

1) You have not obtained consent to establish and consent to operate
even after issuance of proposed directions followed by interim directio

2) You have not provided adequate air pollution control system to the ov

3) You have not provided acoustic enclosures to the minimize the noise pg{l

4) You have not submitted bank guarantee of Rs. 01 Lakhs towards compli
directions issued by the Board vide reference (2).
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3.

AND WHEREAS, Board has already issued proposed directions and interim directions
as above reference (1) and (2) resp., for above non-compliances, however you have not
complied with the same.

AND WHEREAS, the noise monitoring carried out on 31/01/2023, found exceeding the
ambient noise standards.

AND WHEREAS, after going through the record of your case, reports and information
of the Board officials and making necessary enquiries, | came to the conclusion that you are
failed to comply with the provision of Water (P&CP) Act, 1974, Air (P&CP) Act, 1981 thereby
causing grave injury to the Environment in the least bothered way.

NOW, THEREFORE, in exercise of powers conferred upon me by the Board u/s 33A
of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 31 A of the Air (Prevention
& Control of Pollution) Act, 1981 . | the undersigned, Regional Officer at Pune hereby direct
to stop all manufacturing activities within 48 hours from issuance of this directions till

authority is directed to disconnect electricity supply of your industry, which may please be
noted.

This is issued with the approval of the Competent Authority of the Board.

For and on behalf of
Maharashtra Pollution Control Board

A

~Copy submitted for favor of information to:-
‘ .1. The Member Secretary, MPCB, Mumbai
-+ "2:"Joint Director (APC), MPCB, Mumbai.

3. Law Officer (P & L Div), MPCB, Mumbai.

~

Copy forwarded with compliments for necessary action to: C
1. Executive Engineer, MSEDCL Division, Rastapeth (U) Circle, Nags
Pune / Dy. Executive Engineer, Wadgaon Sheri Sub Division

directed to disconnect the electric supply of above unit, after completio
and communicate accordingly.

2. Executive Engineer, Pune Municipal Corporation, Pune :- He is directed to
disconnect the water supply of above unit, after completion 48 hours and
communicate accordingly.

Copy to Sub Regional Officer, Pune-i ;-
He is directed to serve the directions to addressee and component authorities and
submit acknowledgement copy to this office timely & submit further compliance report
of same,

For and on behalf of MPC Board

22
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MAHARASHTRA POLLUTION CONTROL BOARD
REGIONAL OFFICE - PUNE

Phone No. 020-25811694 pm— Jog Centre, 3" Floor,
Fax No. 020-25811701 AR AN e Wakdewadi,

e-mail :  ropune@mpcb.gov.in e — . Old-Pune Mumbai Road,
visit us : www.mpcb.gov.in -4 “ Pune- 411003

"Your Service is our Duty”

MPCB/ROP/PD/ "B \\RODOEL Date: |4{0\\2.022

To,

M/s. Aniket Packing Industries,

S. No. 26/2, Kalubai Nagar, Kharadi,
Tal. Havei, Dist. Pune.

Sub: Proposed Directions under section 33 A of Water (Prevention & Control of
Pollution) Act, 1974, 31 A of Air (Prevention & Control of Pollution) Act, 1981
& Hazardous and Other Wastes (M & TM) Rules, 2016.
Ref. 1) Consent to Operate granted by the Board on 31/01/2018 for validity
upto 01/01/2020.
2) Refusal of Consent Application issued by the Board vide letter
Dtd. 23/03/2020
3) Hon'’ble NGT passed an order in O.A. No. 104/2022 (Gulmohar Parkview
Co. Op Housing Society (applicant) V/s M/s. Patil Box Mfg. Industry &
Ors.) on 30/11/2022
4) Visit of Board official Dtd. 13/01/2023

5) Sub Regional Officer, Pune-I Submitted legal action proposal
vide no. MPCB-LEGAL_ACTIONS-170123012, Dtd. 18/01/2023

WHEREAS, your industry is located in the “Pollution Prevention Area” under the
Water (Prevention & Control of Pollution) Act 1974, under the Air (Prevention & Control of
Pollution) Att 1981 and Hazardous and Other Wastes (Management and Transboundpy=—==
Movement) Rules, 2016 followed by further amendments made therein from time to;f.r

2

AND WHEREAS, the Board had granted the consent to operate under Secti \ A
the Water (Prevention & Control of Pollution) Act, 1974, under Section 21 of the Air (Pfevienfion WaKHARE
& Control of Pollution) Act, 1981 and Authorization under Rule 6 of the Hazardou
Wastes (MH & TM) Rules, 2016 and amendments thereof.

AND WHEREAS, it is obligatory on your part to obtain renewed valid consent to
operate from the Board.

AND WHEREAS, Hon’ble NGT passed an order in O.A. No. 104/2022 (Gulmohar
Parkview Co. Op Housing Society (applicant) V/s M/s. Patil Box Mfg. Industry & Ors.) on
30/11/2022.

AND WHEREAS, Board Official has visited on 13/01/2023 to your unit and
accordingly Sub Regional Officer Pune-I submitted legal action proposal vide reference
(5) above with the following non-compliances and observations were made as below,

1. You are operating your unit without valid consent to operate from the Board
since 01/01/2020. Q/

s 2...
7
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2.,

2. You have not provided any noise pollution control system to reduce the
noise level.

3. The noise generating from your industrial activity is exceeding the
permissible limit i.e. Leq 64.7 dB(A) against Leq 55dB(A) for residential
area.

AND WHEREAS from the record of this office and observations made during the
visit, | came to the conclusion that, you are not complying the conditions mentioned in
consent granted by the Board and also not complying the provision of Water (Prevention
& Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981
thereby causing grave injury to the environment.

NOW THEREFORE, in exercise of the powers conferred upon me under section
33 A of the Water (Prevention & Control of Pollution) Act, 1974 and Section 31 A of the
Air (Prevention & Control of Pollution) Act, 1981, I, undersigned Regional Officer of the
Board, at Pune hereby issue directions as under-

“a

1. Why your industry shall not be directed to close down your manufacturing activity
forthwith?

2. Why the competent authorities shall not be directed to disconnect Water /
electricity supply of your industry?

You are directed to submit your reply within 07 days alongwith corrective action

plan towards the compliance of above non-compliances along with all necessary
'documents failing which further necessary action as deemed fit in your case as per the
?provrsmns of various environmental enactments will be initiated against you, which may

) please be noted.

For and on behalf of
Maharashtra Pollutjen Control

Copy Submitted for information to
1. Joint Director C), M.P.C. Board, Mumbai.
.P.C. Board, Mumbai.

e follow up and report the compliance.
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MAHARASHTRA POLLUTION CONTROL BOARD

REGIONAL OFFICE - PUNE
Phone No. 020-25811694 e Jog Centre, 3" Floor,
Fax No.  020-25811701 T Wakdewadi,
e-mail:  ropune@mpcb.gov.in o T Old-Pune Mumbai
visit us ; www.mpcb.gov.in your s“gﬁ o m%g,ad,
Pune- 411003
ROPI MPCBID/ 2 30S1q~F15- 0\3 4 pate: \A{ag{2023

To,

M/s. Aniket Packing Industries,

S. No. 26/2, Kalubai Nagar, Kharadi,
Tal. Haveli, Dist. Pune

Sub: Interim Directions under section 33A of the Water (Prevention & Control of
Pollution) Act, 1974 and 31A of Air (Prevention & Control of Pollution) Act,
1081.
Ref: 1) Case filed before Hon'ble NGT vide OA No. 104/2022 (Gulmohar Parkview Co.
Op. Housing Society V/s. Patil Box Manufacturing Industry).
2) Legal Action Proposal Submitted by Sub Regional Officer Pune-! vide
MPCB- LEGAL-ACTIONS-170123012.
3) Proposed Directions issued vide no. ROP/PD/2301190006,
Dtd. 19/01/2023
4) Personal Hearing Extended on 19/05/2023.

With reference to proposed direction, the personal hearing extended on 19i05l2023
Considering your reply and technical submissions during the hearing and Sub Regional Officet
Pune-l report, you are hereby directed to strictly complied with the following Interim Directions,

1. You shall voluntary stop your activity with immediate effect till to obtain valid
consent to operate from the Board.

2. You shall submit the electricity meter reading to Sub Regional Office, MPCB, Pune-
| immediately (email: sropune1@mpcb.gov.in). .

_ You shall take the corrective measures to minimize the noise level immediately.
_ You shall submit Bank Gurantee of Rs. 25,000/~ (Twenty Five Thousand Oni
towards ensure the compliance of above directions. The Bank guarantee sha
submit within 15 day in faver of Regional Officer, MPC Board, Pune. 1

= e

You shall submit action taken report on above directions within 07 days. In case you fail
to comply with the above directions the Board will have no option than to issue appropriate
directions as deem fit under provisions of the Water (P. & C. P.) Act, 1974 and the Air (P. &C. P.)
Act, 1981, which may please be noted. T TR

Copy submitted to:-
1. Joint Director (APC), MPCB, Mumbai
2. Law Officer, MPCB, Mumbai. 2 :
Copy to : The Sub-Regional Officer, M.P.C. Board, P ne-1 . You are directed to communicate
the ATR to the complainants and verify the above direction compliance. f
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MAHARASHTRA POLLUTION CONTROL BOARD
REGIONAL OFFICE - PUNE

Phone No. 020-25811694 —— Jog Centre, 3 Floor,
Fax No. 020-25811701 SRR Wakdewadi,
e-mail:  ropune@mpcb.gov.in e Old-Pune Mumbai Road,
visit us : www.mpcb.gov.in ‘%&’ Pune- 411003
"Your Service is our Duty"” )
MPCB/ROP/PD/ 2-"3 6 \\ADDOS — Date: (4 101 \'25?_3
To,

M/s. Kalpataru Packing Wooden Box Pallet,
S. No. 28/3, Kharadi, Tal. Haveli, Dist. Pune

Sub: Proposed Directions under section 33 A of Water (Prevention & Control of
Poliution) Act, 1974, 31 A of Air (Prevention & Control of Pollution) Act, 1981
& Hazardous and Other Wastes (M & TM) Rules, 2016.

Ref: 1) Hon’ble NGT passed an order in O.A. No. 104/2022 (Gulmohar Parkview
e Co. Op Housing Society (applicant) V/s M/s. Patil Box Mfg. Industry &
Ors.) on 30/11/2022
2) Visit of Board official Dtd. 13/01/2023

3) Sub Regional Officer, Pune-I Submitted legal action proposal
vide no. MPCB-LEGAL_ACTIONS-170123013, Dtd. 18/01/2023

WHEREAS, your industry is located in the “Pollution Prevention Area” under the
Water (Prevention & Control of Pollution) Act 1974, under the Air (Prevention & Control of
Pollution) Act 1981 and Hazardous and Other Wastes (Management and Transboundry
Movement) Rules, 2016 followed by further amendments made therein from time to time.

. AND WHEREAS, it is obligatory on your part to obtain consent to establish and
operate of the Board under section 25 and 26 of the Water (Prevention & Control of
Pollution) Act, 1974 under section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Other Wastes (Management and Transboundry Movement) Rules, 2016
followed by further amendments made therein from time to time .

’;—’ O, _A'ND WHEREAS, it is obligatory on your part to provide pollution control systems
Mnd to operate and maintain the same continuously and effectively so as to achieve the. .-

'standards prescribed in the consent and environmental norms. 2
AND WHEREAS, Hon'ble NGT passed an order in O.A. No. 104/2022 ( Guﬁ{ghaf" ¥ 1{*4
Parkview Co. Op Housing Society (applicant) V/s M/s. Patil Box Mfg. Industry & . ',’04,;3?),:4
30/11/2022. 3 ;&4 NG
AND WHEREAS, Board Official has visited on 13/01/2023 to your “%j?- ,g""
accordingly Sub Regional Officer Pune-I submitted legal action proposal vide r "’/90 067
(3) above with the following non-compliances and observations were made as bel ) o % \‘“\
1. You are operating your unit without obtaining consent to establish ‘Ofﬂ
consent to operate from the Board.
\ 2. You have not provided any noise pollution control system to reduce the
& noise level.

<
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2.

AND WHEREAS, from the record of this office and observations made during the
visit, | came to the conclusion that, you are not complied with the provision of Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)
Act, 1981 read with Noise Rule,2000 and ammended thereof thereby causing grave injury
to the environment.

NOW THEREFORE, in exercise of the powers conferred upon me under section
33 A of Water (Prevention & Control of Pollution) Act, 1974 and Section 31 A of Air
(Prevention & Control of Poliution) Act, 1981, |, under5|gned Reglonal Officer of the Board,
at Pune hereby issue directions as under-

1. Why your industry shall not be directed to close down your manufacturing activity
forthwith?

2. Why the competent authorities shall not be directed to disconnect Water /
electricity supply of your industry?

You are directed to submit your reply within 07 days alongwith corrective action
plan towards the compliance of above non-compliances along with all necessary
documents, failing which further necessary action as deemed fit in your case as per the
provisions of various environmental enactments will be initiated against you, which may
please be noted.

Forand on behalf of
Maharashtra Poliution Control Board

Copy Submltted for information to
; ""Jomt Director (WPC), M.P.C. Board Mumbai.

o- The Sub-Regional Officer, M.P.C. Board, Pune-l :- You are dLected to keep
TN
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MAHARASHTRA POLLUTION CONTROL BOARD

REGIONAL OFFICE - PUNE
Phone No. 020-25811694 s Jog Centre, 3% Floor,
Fax No. 020-25811701 MIMAASTIES Wakdewadi,
e-mail:  ropune@mpcb.gov.in Zaar Old-Pune Mumbai
visit us : www.mpchb.gov.in wyour S e oar ﬁqu,ad, Pune. 411003

ROP/MPCBID/ 77 ~50S\Q-E1s- blas— Dater 140 gl2023 |

To,
M/s. Kalpataru Packing Wooden Box Pallet,
8. No. 28/3, Kharadi, Tal. Haveli, Dist. Pune.

Sub: Interim Directions under section 33A of the Water (Prevention & Control of
Pollution) Act, 1974 and 31A of Air (Prevention & Control of Pollution) Act,
1981.
Ref: 1) Case filed before Hon'ble NGT vide OA No. 104/2022 (Gulmohar Parkview Co.
Op. Housing Society V/s. Patil Box Manufacturing Industry). ;
2) Legal Action Proposal Submitted by Sub Regional Officer Pune-l vide
MPCB- LEGAL-ACTIONS-170123013.
3) Proposed Directions issued vide no. ROP/PD/2301190005,
Dtd. 19/03/2023
4) Personal Hearing Extended on 19/0512023.

With reference to proposed direction, the personal hearing extended on 19/05/2023
Considering your reply and technical submissions during the hearing and Sub Regional Officer
Pune-I report, you are hereby directed to strictly complied with the following Interim Directions,

1. You shall voluntary stop your activity with immediate effect till to obtain consent to
. operate from the Board. ’
2. You shall submit the electricity meter reading to Sub Regional Office, MPCB, Pune-
/. limmediately (email: sropune1@mpcb.gov.in).

3. You shall take the corrective measures to minimize the noise level immediately.
4. You shall submit Bank Gurantee of Rs. §0,000/- (Fifty Thousand Only) towards
ensure the compliance of above direcctions. The Bank guarantee shall submit

within 15 day in faver of Regional Officer, MPC Board, Pune.

You shall submit action taken report on above directions within 07 days. In case you faiil
to comply with the above directions the B0oarg wjll-Have no option than to issue appropriate

Ky

directions as deem fit under provisions.gf the \aﬁe&@& P.) Act, 1874 and the Air (P. &C. P))

Act, 1981, which may please be noted<y "4

/ D/ 4,0 %

/ < 4 (f"k,/ Vg
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“'j Pl A/Q'q‘s\

Copy submitted to:- NS
1. Joint Director (APC), MPCB, Mumbai
2. Law Officer, MPCB, Mumbai. .
Copy to : The Sub-Regional Officer, M.P.C. Board, Pune-l : You are directed to communicate
the ATR to the complainants and verify the above direction compliance. ;
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MAHARASHTRA POLLUTION CONTROL BQARD
REGIONAL OFFICE - PUNE

Phone No. 020-25811694 U Jog Centre, 3" Floor,
Fax No.  020-25811701 T ‘Wakdewadi,

e-mail 1 ropune@mpcb.gov.in m Old-Pune Mumbai Road,
vigit us : www.mpeb.gov.in 4 Pune- 411003

“Your Service is our Duty"
MPCB/ROP/CD/ -2 0%\ 000\ Date: 2N\DFH[2027%
To,
M/s. Kalpataru Packing Wooden Box Pallet,
8. No. 28/3, Kharadi, Tal. Haveli, Dist. Pune.

Sub: Closure Directions u/s 33A of the Water (Prevention & Control of Pollution)
Act, 1974 and u/s 31 A of the Air (Prevention & Control of Pollution) Act, 1981.

Ref: 1) Sub Regional Officer, Pune-l submitted legal action proposal

vide no. MPCB-LEGAL_ACTIONS-170123013.

2) Proposed Directions issued by the Board vide no. 2301190005,
Dtd. 19/07/2023.

3) Interim Directions issued by the Board vide no. MPCB/ROP/ID/230519-FTS-
0135, Dtd. 19/05/2023.

4) Approval for issuance of Closure Directions received from Competent
Authority of the Board vide legal action proposal no. MPCB-LEGAL _
ACTIONS -170123013 on 27/07/2023.

WHEREAS, your industry is located in the “Pollution Prevention Area” under the Water
(Prevention & Control of Pollution) Act 1974, under the Air (Prevention & Control of Pollution)
Act 1981 and Hazardous and Other Wastes (Management and Transboundry Movement)
Rules, 2016 followed by further amendments made therein from time to time.

AND WHEREAS, it is obligatory on your part to obtain consent to establish and consent

to operate of the Board under section 25 and 26 of the Water (Prevention & Control of Pollution)

Act, 1974 respectively, under section 21 of the Air (Prevention & Control of Pollution) Act, 1981

v ) \gad Other Wastes (Management and Transboundry Movement) Rules, 2016 followed by
further amendments made therein from time to time.

AND WHEREAS, it is obligatory on your part to provide pollution control systems and
to operate and maintain the same continuously and effectively so as to achieve the standards
prescribed in the consent and environmental norms.

AND WHEREAS, Hon'ble NGT passed an order in O.A. No. 104/2022 (Gulmohar
Parkview Co. Op. Housing Society (Applicant) V/s. Patil Box Mfg. Indutry & Ors) on
30/11/2022. And thereafter the Board has issued Proposed Directions for the nop-compliances
based on the investigation and legal proposal submitted by Sub Regional Hfices; Pupe-1.

AND WHEREAS, Board has issued the interim direction Q@
opprtunity of personal hearing and directed to comply with the terms a
therein. Also Board has refused the consent vide letter Dtd. 22/06/2009.
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AND WHEREAS, after going through the record of your case, reports and information
of the Board officials and making necessary enquiries, | came to the conclusion that you are§
failed to comply with the provisions of the Water (Prevention & Control of Pollution) Act, 1974§
and the Air (Prevention & Control of Pollution) Act, 1981 and thereby causing grave injury to
the Environment in the least bothered way. ‘

NOW, THEREFORE, in exercise of powers conferred upon me by the Board u/s 33Aj
of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 31 A of the Air (Prevention
& Control of Pollution) Act, 1981, | the undersigned, Regional Officer at Pune hereby direct
to close down your manufacturing activities forthwith till complying with the directions
and further order of the Board from receipt of this directions. |

This is issued with the approval of the Competent Authority of the Board.

For and on behalf of
Maharashtra Pollutign Control Board

1. The Member Secretary, MPCB, Mumbai.
2. Joint Director (APC), MPCB, Mumbai.
3. Law Officer (P & L Div), MPCB, Mumbai.

Copy forwarded with compliments for necessary action to:

1. Executive Engineer, MSEDCL Rastapeth Division, Pune / Dy. Engineer,
MSEDCL Haveli Division, Tal. Haveli, Dist. Pune :- He is directed to disconnect

the electric supply of above unit immediately and communicate accordingly.

. 2. Executive Engineer, Pune Municipal Corporation, Pune :- He is directed to
disconnect the water supply of above unit immediately and communicate

accordingly.

Copy to Sub Regional Officer, Pune-J:- comeekent
He is directed to serve the directions to addressee and com§enent authorities and
also calculate the Environment Damage Charges C) as directed by Board’s

Or—
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Shree Gajanan Prasanna

MAHALAXMI ENTERPRISES

Manufacturing of : Wooden Packing Cases

S. No. 28, Damodar Nagar, Kharadi Pune - 411 014 Ph. (0) 32949987 , Mob. No.

9881134319

DATE :- 02/08/2023

To, C)
SRO MPCB -(n
&
RO MPCB
Subject: - Industry address located Sr.No, 28. /&W
S\
Respected sir,

We Mahalaxmi Enterprises are located in survey no. 28/3 Kharadi Pune - 411014 & have applied for
»» MPCB consent for the same.

Thank you
Mahalaxmi Enterprises

Sunil Bhaskar Nikam

For Mahalg:ﬁﬂpﬂm

Sy ks Proprietor
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Government of India
Haw, 7Y Ud AW IAH WATET
Ministry of Micro, Small and Mediurn Enterprises

UDYAM REGISTRATION CERTIFICATE

UDYAM REGISTRATION NUMBER UDYAM-MH-26-0448347

Disclaimer: This is computer generated

For any assistance, you may contact:

1. District Industries Centre:  PUNE (MAHARASHTRA)

2. MSME-DFO: MUMBAI (MAHARASHTRA )

NAME OF ENTERPRISE MAHALAXMI ENTERPRISES
TYPE OF ENTERPRISE "
MAJOR ACTIVITY TRADING
|For availing benefits of Priority Sector Lending(PSL) ONLYY
SOCIAL CATEGORY OF
ENTREPRENEUR GENERAL
SNo.| UdyogAadhaar Unit(s) Name
NAME OF UNIT(S) Memorandum
1 MH26B0005443 MAHALAXMI ENTERPRISES
Name of
;‘”UD vor/Block 14 N 28 Premises/ | DAMODAR NAGAR
0. .
Building
OFFICAL ADDRESS OF Village/Town KHARADI Block PUNE
ENTERPRISE PUNE NAGAR .
Road/Street/Lane ROAD City PUNE
State MAHARASHTRA | District |PUNE, Pin 411014
Mobile 9881134319 Email: MAHARASHTRABOX@YAHOO.CO.IN
DATE OF INCORPORATION /
REGISTRATION OF ENTERPRISE 29/03/2005
DATE OF COMMENCEMENT OF
PRODUCTION/BUSINESS 29/03/2005
SNo. NIC 2 Digit NIC 4 Digit NIC 5 Digit Activity
1 16 - Manufacture of wood and 1623 - 16231 - Manufacturing
products of wood and cork, Manufacture | Manufacture of
. NATIONAL INDUSTRY except furniture; manufacture of | of woodcen wooden bexes,
CLASSIFICATION CODE(S) arhclc's o.f straw and plaiting containers barre.ls, vats, tubs,
materials packing cases etc.
2 32- Otﬁer manufacturing 3290 - Other {32909 - Manufacturing
1 ing | Manufacture of
n.e.c. other articles n.e.c.
DATE OF UDYAM REGISTRATION 12/05/2023 —
* : ,4,*‘\ SN,
In case of graduation (upward/reverse) of status of an enterprise, the benefit of the Government Schempe§ o7 gvaileg‘?s peﬂhe‘]:::_uvisions
of Notification No. S$.0. 2119(E) dated  26.06.2020 issued by the M/o MSME. /’“ g /V‘i y :
2

&}w j ﬁ;é m‘ﬁﬁ
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Udyam R

ation Number

LIRGRSEE LS

Government of india
qeH, Y T AT IUH AATY
Ministry of Micro, Smatll and Medium Enterprises

: UDYAM-MH-26-0448347

- _— —~

; TRADING
sen . PP (| o aailing bonefits off
Type of Enterprise , MICRO Major Activity Priorits Sector
: Lendingi PSEY ONLY |
Type of | . I MAHALAXMI
Organlsa tlon i Proprietary Name of Enterprise ENTERPRISES
Owner Name SHRI SUNIL BHASKAR NIKAM PAN ADUPN9733C
Do you have GST[N g Yes Mobile No. | 9881134319
Email Id MAHARASHTRABOX@YAHOO CO.IN Social Category | General
Specially
Gender | Male Abled(DIVYANG) No
Date of
I Data of 29/03/2005 Commencement of | 29/03/2005
ncorporation . .
, Production/Business
Bank Details
: Bank Name IFS Code Bank Account Number
STATE BANK OF INDIA SBIN0013527 31591595264
Employment Details
Male Female Other Total
10 0 0 10
Investment in Plant and Machinery OR Equipment (in Rs.)
Exclusion of !
cost of
: | Written Pollution Nie:: i’l;:::t:::edm Total Export Net
S No Financial |[Enterprise| Down Control, . p Is ITR{| ITR
.No. I Machinery OR || Turnover Turnover]| Turnover il
Year Type || Value Research & Equipment{(A)- (A) B [(A-(B)] Filled?|{Type
: | (WDV) || Development q p(B)] )
: and Industrial
Lol oo b Safety Devices| =~ gl —
1 12021-22 |Micro 735181.00:|0.00 11735181.00 23153836.00{/0.00 23153836.00||Yes ITR
-3,
i15, 6

Unit(s) Details

/SN Unit Name

Flat ; Building

Village/Town [ Block

Road | City |Pin | State

| [PUNE ' ?
i i i
MAHALAXMI |SN | DAMODAR | i o 7
1 ENTERPRISES |28 | NAGAR ! KHARADI NAGAR PUNE : PUNE i 411014 MAHARA ;I‘-&fi
‘ | | ROAD L [y
""" A }l
. .
Ofﬁcial address of Enterprise i QO
. ;.‘. -y
.......... - .
Flat/Door/Block No. SN28 |Name of Premises/ Building DAMODAR NAGAR \Q ";’ ,
Village/Town KHARADI Block PUNE oL
Road/Street/Lane || PUNE NAGAR ROAD | City [PUNE -
State, MAHARASHTRA || District ‘ PUNE Pm 411014
Moblle 9881134319 Email: ! MAHARASHTRABOX@YAHOO CO IN
Latitude [ [Longitude: .

33
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National Industry Classification Code(S)

SNo. || Nic 2 Digit | Nic 4 Digit Nic 5 Digit | Activity
16 - Manufacture of wood and products of wood and lleifu-facture of 16231 - Manufacture of
1 {cork, except furniture; manufacture of articles of wooden wooden boxes, barrels, vats, Manufacturing
straw and plaiting materials - tubs, packing cases etc.
containers
3290 - Other
2 132 - Other manufacturing manufacturing 32.9019 - Manufacture of other Manufacturing
ne.c. articles n.e.c.
Are you interested to get registered on Government e-Market (GeM) Portal Yes
Are you interested to get registered on TReDS Portals(one or more) Yes
! Are you interested to get registered on National Career Service(NCS) Portal Yes
Are you interested to get registered on NSIC B2B Portal Yes
Are you interested in availing Free .IN Domain and a business email ID Yes
District Industries Centre PUNE ( MAHARASHTRA )
MSME-DFO MUMBAI ( MAHARASHTRA )
Date of Udyam Registration 12/05/2023
: Date of Printing 12/05/2023
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Government of India

Form GST REG-06
[See Rule 10(1)]

Registration Certificate

Registration Number : 27ADUPN9733C1Z2

1. |Legal Name SUNIL BHASKAR NIKAM
Trade Name, if any MAHALAXMI ENTERPRISES
Constitution of Business Proprietorship

v

Address of Principal Place of
Business

SR.NO 28, GULMOHAR SOCIETY, MUNDHWA
ROAD,KHARADI, KHARADI CHANDANNAGAR, Pune,
Maharashtra, 411014

5. |Date of Liability 01/07/2017
6. |Period of Validity From 01/07/2017 |To NA
7. Type of Registration Regular
8. Particulars of Approving Authority
Signat -
1gnature Validity unkne
Digitally signed b9 GOODS
AND SERVICESJLAX NETWORK 1
Date: 2018.07.28'23:55:38 IST
Nértie-
" |Designation

Jurisdictional Office

9. Date of issue of Certificate

28/07/2018

Note: The registration certificate is required to be prominently displayed at all places of business in the State.

pre—

P
',////}‘.5“3
“ -

MSOAN

k/.—-—' o

This is a system generated digitally signed Registration Certificat

f application on 01/07/2017 .

38
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GSTIN 27ADUPN9733C1Z2
Legal Name SUNIL BHASKAR NIKAM
MAHALAXMI ENTERPRISES

Trade Name, if any

Details of Additional Places of Business

Total Number of Additional Places of Business in the State

—ommemen o
—,.__\\\.V

e
-
2

Annexure A

39



GSTIN
Legal Name

Trade Name, if any

Details of Proprietor

ST

85

27ADUPN9733C1Z22

SUNIL BHASKAR NIKAM

MAHALAXMI ENTERPRISES
Name SUNIL BHASKAR NIKAM
Designation/Status PROPRIETOR
Resident of State Maharashtra

Annexure B

40
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8/2/23, 11:36 AM HT/LTIP E-Bill
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N 2

VITARAN i’#

st ashts Stake ERrinty Dapbuton Co L 0

BILL OF SUPPLY FOR THE MONTH OF Jun 2023

000002060331680
GSTIN: 27AAECM2933K1ZB Website : www.mahadiscom.in HSN CODE: 27160000

RASTAPETH (U) CIRCLE:518 NAGAR DIVISION : 312 WADGAON SHERI SUB-DN: 746 1

Consumer No. : 160234926842

Consumer MAHALAXMI ENTERPRISES PROP.SUNIL
Name : NIKAM

Adresss : SR NO 28 DAMODAR NAGAR
KHARADI PUNE

Maharashtra State Electricity Distribution Co. Ltd.

[Last Receipt No./Date 1/21-06-2023
fILast Month Payment 16,360.00
Village : KHARADIHAVELI  Pincode : 411014 |IScale / Sector Small Scale /Private Sector
[Email ID : Activity : ENGINEERING WORKSHOP
[Mobile No. : 98******97 Meter No.: 100-16535653 Seasonal : N Load Shed Ind :
g . Connected Urban/Rural Express Feeder

|Tar|ff : 36LT-VBII Load (KW): 19.00 HP Flag : U Flag : N
..~ontract 40% of Con. Feeder Voltage . .
|Deman d (KVA) : 18..00 Demand(KVA) : .7.20 (KV) : 22 LIS Indicator :
[Sanctioned load

(KW) : 19.00 HP

] PC-MR- 00-01-0440- . .
DTC : 4746035 ROUTE-SEQ: 0675 BU: 4746 PC: 00
S . LT Industry General : .
Date of Connection :19-02-2018 Category : above 20 KW GSTIN :
Supply at : LT Elec. Duty : 10 PAN :
. . Prev. Highest Bill

Prev. Highest (Mth) : Demand (KVA) :

Security Deposit Held Addl. S.D.

Rs. : 30,680.00 Demanded Rs : 00.00

Bank G“afa-“-?.ee RS- 0.00 S.D.Arrears Rs.:  00.00

BILLING HISTORY

Bill Month | Consumption (Units) | Bill Demand (KVA) | Bill Amount
May 2023 1,979 0116,157.64
“Apr 2023 2,646 021,411.37
Mar 2023 o 2,695 022,643.83
Feb 2023 R 1,758 014,951.15
. Jan2023 - 1,753 014,910.10
|- Dec 2022] ‘ 1,890 0{16,034.87
Nov 2022 . 2,131 018,013.44
- Oct 2022 1,845 015,665.42
Sep 2022 1,916 016,248.32 : 3>
Aug 2022 1.937 0116,420.72 registration visit at www.mahad sci
Jul 2022 1.793 075238, 50_Hjeortal->Quick access->Go-green re
Jun 2022 1, 536 0(13,12855

Bl Amount 35,

5" v.o

Disclaimer: Please use above bank detv Isionly

https://wss.mahadiscom.in/wss/wss 1/4
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Shree Gajanan Prasanna

KALPATARU PACKING

Manufacturing of : Wooden Packing Cases

S. No. 26/2, Kalubai Nagar, Kharadi Pune - 411 014, Mob. No. 9850090097

DATE :- 02/08/2023

To,

SRO MPCB 5)%“ (\.5‘55
RO MPCB %

Subject: - Wrong survey number given by applicant Gulmohar Parkview society while filing case
against Kalpataru Packing.

Respected sir,

We Kalpataru Packing are a registered industry which was running in Survey no.26/2, The
applicant Gulmohar Parkview society has filed the NGT case against Kalpataru Packing wooden box
pallet & laid down address as survey number 28/2 Kharadi Pune which is not valid as per various
registrations for Kalpataru Packing at survey number 26/2 kharadi Pune. On other hand Patil box
manufacturing is also registered on survey number 26/2 the udyam & GST certificate are attached for
the same.

Thank you
Kalpataru Packing

Ranjana Sunil Nikam

For Kalpataru Packing
S

Tl Hhialed (157




11/20 21, 5:33 PM Prir89{am Registration Cerlificate

WA T III..-.. III...
Government of india
11&‘1, mmmmm
Ministry of MIC!’O, Small and Medium Enterprises

Our small handsto
make you LARGE

v

UDYAM-MH-26-0183136

M/S KALPATARU PACKING
MICRO
MANUFACTURING
GENERAL
S.No.] Udyog Aadhaar Memorandum Unit(s) Name
i MH26B0005442 M/S KALPATARU PACKING
Flat/Door/Block No. SR.NO. 26/2 Name of Premises/ Building KHARADI
Village/Town PUNE Block SR. NO.26/2
Road/Street/Lane NEAR NEW HIGHWAY City PUNE
State MAHBARASHTRA District PUNE , Pin 411014
Mobile 9850090097 Email: kalpatarupacking@gmail.com
DATE OF INCORPORAT]ON l
REGISTRATION OF ENTERPRISE : 18/12/2003
£ OF COMMENCEMENTOF
PRODUCI‘lON/BUSINESS e 18122003
N ATION AL INDUSTRY SNo. NIC 2 Digit NIC 4 Digit NIC 5 Digit Activity

CLASSlFICATIO ODE L, ! 1 32 - Other manufacturing 13290 - Other manufacturing n.e.c. {32909 - Manufacture of other articles n.e.c. Manufacturing

'DATE OF U\I)YAMKRE’:‘GI,STKATION g 182021
* In case of graduation (upward/reverse) of status of an enterprise, the benefit of the Government Schem/eyyi’lqu’a\zalled as pe:}hg P dyjsions of Notification No. S.0. 2119(E) dated
26.06.2020 issued by the M/o MSME. A ‘3 ,,,,, N

Disclaimer: This is computer generated statement, no signature required. Printed from/

For any assistance, you may contact:
1. District Industries Centre:  PUNE( MAHARASHTRA )

2. MSME-DI: MUMBAI ( MAHARASHTRA )

https://udyamregistration.gov.in/PrintAppIication.aspx?fudrn=anonRi/U L+EzriRREgAg== T 1/2
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* {Jurisdictional Office

19. Date of issue of Certificate

Government of India
Form GST REG-06
[See Rule 10(1)]

Registration Certificate

Registration Number : 27ADIPN2413K1Z1

1. Legal Name RANJANA SUNIL NIKAM
Trade Name, if any KALPTARU PACKING
Constitution of Business Proprietorship

BN

Address of Principal Place of
Business

DAMODAR NAGAR, KHARADI, SR NO 26-2, KALUBAI
NAGAR, PIMPARI, PUNE, Pune, Maharashtra, 411014

5.  |Date of Liability 01/07/2017
6. |Period of Validity From 01/07/2017 |To NA
7. | Type of Registration Regular

8.  |Particulars of Approving Authority

Signature
Signature Not d
Digitally signed b GOODS
AND SERVICESFAX NETWORK 1
Date: 2018.07.28-21:49:28 IST
Name
Designation

28/07/2018

Note: The registration certificate is required to be prominently displayed at all places of business in the State.
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8/2/23, 11:35 AM HT/LTIP E-Bill 50

\mm% f({) Maharashtra State Electricity Distribution Co. Ltd.
SN Fi »_”vt\ Co g+ B
BILL OF SUPPLY FOR THE MONTH OF Jun 2023
000002060332184
GSTIN: 27TAA ECM2933K1ZB Website : www.mahadiscom.in HSN CODE: 27160000
RASTAPETH (U) CIRCLE:519 NAGAR DIVISION : 312 WADGAON SHERI SUB-DN: 746 1
Consumer No. : 160233190923
Consumer
Name : KALPTARU PACKING
. SR NO 26/2 NEW HIGHWAY PUNE CITY
Adresss : PUNE Pune (CB) RIS _ ‘
Last Receipt No./Date 21-06-2023
[Last Month Payment 290.00
Village : Pincode 411014 [Scale / Sector Small Scale /Private Sector
[Email ID ; Activity : ENGINEERING WORKSHOP
[Mobile No. : o8******g7 Meter No.: 055-X1142987 Seasonal : N Load Shed Ind :
U e, Connected Urban/Rural Express Feeder
iff : 37LT-VvBI Load (KW): 18.01 HP Flag : U Flag : N
Contract 40% of Con. Feeder Voltage . .
Demand (KVA) : 23.00 Demand(KVA) : .9.20 (KV) : 1 LIS Indicator :
Sanctioned load
(KW) : 18.01 HP
. PC-MR- 00-01-1000- ) .
DTC : 4746951 ROUTE-SEQ: 1000 BU: 4746 PC: 00
Date of Connection :08-05-2019 Category : t‘;tglggslt(rvaeneral GSTIN :
Supply at : LT Elec. Duty : 10 PAN :
Prev. Highest (Mth) : g:;";:&g(h,f\f;ﬁ'"
Security Deposit Held Addl. S.D.
Rs. : 18,000.00 Demanded Rs : 00.00
Bank Guarantee Rs. 0.00 S.D. Arrears Rs.: 00.00
BILLING HISTORY CUSTO
Bill Month |- Consumption (Units) | Bill Demand (KVA) [ Bill Amount |||
May 2023| 0 0530.00
Apr 2023 0 0530.00
Mar 2023|: 0 0482.00
“”yzs , 0 0482.00
===Tan 2023 ‘; 0 0/482.00 ; R S
Dec 2022 ) 0482.00 Rule & Procedure for Consumer Grievance Redressal
Nov 2022 0 0482.00 is available at www. mahadnscom m>consum
Oct 2022 0 0482.00 ;
Sep 2022 0 0482.00 and avail Rs. 10 per bl" asa “Go-green dlscount For
Aug 2022 0 0482.00 registration visit g;mmmahaduscom A er .
Jul 2022 T 0482.00 p°“a">Q“' b @"”{9?{9 QA
Jun 2022 0 0/482.00 f«’x‘ N

Disclaimer: Please use above b

https://wss.mahadiscom.in/wss/wss 114
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M/s Patil Box Manufact
——
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M/s Patil Box Manufacturing Ir/lq%‘:;girgular wood cutter machine
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M/s Patil Box Manufacturing Industry — Vertical sawmill

QR i

Gulmohar Parkview Co. Op. Housing Society located near Patil Box
Manufacturing Industry .
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P
Everglade Apartment located nea; s@rﬁkd@Packlng\lndustry
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I saw mill
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